IN THE CEMTRAL ADMINISTRATIVE TRIBUMNAL: HYDERNBAD BENCH

AT HYDERABAD

0A,768/99 dt,.4-3-99
Between

Alajangi Srinivasa Rao : Applicant

and

Supdt. of Post Offices
Parvatipuram Division
Parvatipuram 535531

Vizianagarsm Dist. : Respondent

Counsel for the applicant : G, Chandra Sekhara Rao
Advocate

Counseli for the respondent : V., Vineod Kumar
CGSC

Zoram

Hon, Mr. Justice D.H. Nasir, Vice Cghirman

Hon., Mr, R, Rangarajan, Msmber {(Admn.)
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Or.,768/92 dated : 4.-8-99
Qroer

Oral drder (per Hon. Mr, Justice D.H. Masir, Vice Chairman)

Learn=d counsel for the applicant submits that he
does not desire to prosecute this CA:sany further and seeks
permission to withdraw the same, Permission granted,

2, 0a disposed of as withdrawn unconditionally.

A

(R. Rangarajan) (D.H. Nasir)
Member (Admn.) Vice Chairman

Dated : August 2, 1999 ﬂmﬂ;
Dictated in Open Court (ZfS’W.
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